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SUDIVA SPINNERS PVT LTD 
91 KM Stone, NH 79, Village Dhunwaliya,  
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Vs.  

COMMISSIONER OF CENTRAL GOODS 
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Present for the Appellant   :  None    
Present for the Respondent: Shri Harshvardhan, Authorised Representative 
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HON'BLE Mr.JUSTICE DILIP GUPTA, PRESIDENT 
HON'BLE Ms.HEMAMBIKA R. PRIYA, MEMBER(TECHNICAL) 
 

Date of Hearing : 28/04/2023 
 Date of Decision : 28/04/2023 

FINAL  ORDER No.   50604  /2023 

JUSTICE DILIP GUPTA 

 A certificate in Form IV has been issued to the appellant 

regarding full and final settlement of the tax dues.  The appeal, 

therefore, stands  dismissed as withdrawn.  

 

(JUSTICE DILIP GUPTA) 

PRESIDENT 

 
 

(HEMAMBIKA R. PRIYA) 

MEMBER(TECHNICAL) 
SS 


